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ORAL CRDER (PER HCM'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.))

Vi,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAL

* % % w
0.A.N6.1024/97, Dt of Pecision & 02203-20001
M.Ramakrishna Rae «« Abplicant.

Vs

1. The Chairman, Telecem,Cemmissien,
{STG.II Sectien), New Delhi~110 001.

2., The Chief General Manager,
Telecem T & D Eircle,
Sanbhar Vikas “havan,
Resddency Read, Jabalpur.

3. The Directer, Telecem, T&D

5th Fleer, Samrat Cemplex,
Saifabad, Hyderazbad-4. .« Respendents,

Ceunsel fer the applicant t Mr.K.bakshmi Narasimha

Ceunsel for the respendents : Mr.V.Rajeswara Rae, addl.CGSC

CORAM: -

THE HON'BLE SHRI R, RANGARAJAN : MEMBER {ADMN.)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
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CRDER

Heard Mr.P.lakshmana Rae fer Mr.K,.Lakshmi Narasimh#,

learned ceounsel fer the applicant and Mr.V.Rajeswara Ras,

learned ceunsel fer the respendents.’

2. The agpplicant in this OA was promoged g8 TES Greup-

el _
service and his senierity was alse fixed ep—thergsis—ef

1

these whe passed the departmental examinatien fer premetien |t
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TES Greup-B service later than him. The applicant new
submits that he sheuld be given premetien te the Divisienal
Engineer pest in TES Greup-B service en par with his juniers
in the TES Greup-B service.

3. The applicant states tn his representatien

dated -Nil- (Annexure-I to the OA) ststes that in OA.160/92
this Bench has given seme directiien and accerdingly his
sepnierity in TES Group-E service was fixed netienally
w.e.f., 18-04-79, As per the abeve representatien he alse
submitfed that his juniers have bheen premeted as Divisienal
Engineer k;de letter dated 9-8~95, He therefore, requested
fer premeting him as Divisienal Engineer, Telecem w.e.f.,
9;8—95. It is stated that ne reply is given te his
representatien,

4. This OA is filed fer a declaratien that the
applicant is entitled to be premoeted as Divisienal Enginecr,
based on his retrespective premetien as Assistant Engineer
on 18-04-79 issued vide order Ne.15-34/92-STG I1I dated
26~-11-26 1in preference te perseons who have been premeted

as Assistant Engineers after 18-04-79,

5. The applicant submits that this case is cevered
by the judgement in OA.771/97 dispesed ef en 30~09-99 and
that OA was dispesed ef feilswing the judgement in OA.770/97.
6, The learned ceunsel fer thé respendents have filed
@ reply stating that the applicant was proemeted subsequently
and nene eof his juniers had been prometed as Divisienal
Engineer. Further they submit that a case is pending befere

the Hen'ble Supreme Coﬁft. Hence, the applicant has te wait.
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7 VThe case is very clear., ZIA Eérlie;t;imilar
cases we have given directiens fer premetien en par.with
their juniers whe were premeted later thar the netienal
Gate of premetien., We de net think that any deviatien
frem that judgement is called fer in this OA, Hence,
the respendents are directed te fellew the directions
given in OA.770/97 and 771/97 in the case of the applicant

herein alse,

8. With the aboeve directien the OA is dispesed ef.

Ne cests,
%. PARAMESHWAR) {R. RANGARAJAN) 5-.
MEMBER(JUDL., } MEMBER ( ADMN. } *
YL -
Dated: The 2nd_March, 2000, | %)
{rictated in the Open Ceurt) ;T
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